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Y Order passed by HC¢

The applicant,
the son of late D,
Permanent wWay Inspe

expired while in se

;Dt, of orderi 7=7=95

i
n'ble Shri R.Rangarajan, Member (A%

: . |

who is a Scheduled Caste member, i#
|

¥anadi, who worked as Sr.Gangman under

ctor, Kavali section of S.C.R. and

t |
rvice on 24-7-87. A representation

dt. 11-7-87 (Annexure A-1) was submitted by applicantﬂs
) |

mother for his compassionate ground appointment but that

application was rejected as the applicant herein was ?nder

Annexure A-=2), 'J

|

is having three sisters and two yopnger

aged at that time

2. The applicant

|
the three sisters, two sisters got married

brothe:s. Qut of

lwa s

|

performed after the death of Sri Yanadi spending monﬁy from

before his father'ls death and last sister's marriage

nt dues received by the applicant éue to
|
ly a

|

'rhole

the final settleme

the demise of his father. as the family received on

meagre gratuity and PF amounting to Rss29,000/-, the

Fer,
4

cant, A&An amount of %.803/- has beeb

sum was spent away in the marriage of the last daugh

submits the appli

pension and as there are four membgrs
|

granted as family
|

to be fed now, it is stated that it 1is very difficuﬁt to
maintain the faﬁily of four members due to the pres?nt.
day cost. f-

3. The applikant's mother submitted anotﬁer repLe-

1-93 addressed to the D.R.M.., s.c.Rr for

=

| .
ound appointment to her son. Thﬁgﬂpetitlon

sentation at,21=-

compassionate gr

is still to be answered. A lawyer notice issued 04 25-9-93'

is not yet repli

ed |
‘ |
»
K
| |
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The Senior Divinional Parsonnel Bff icer,
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One copy to Nn.ﬂkuenkatasuarulu;Advocata;BAT;Hydorabad.
One copy tu‘HrijR.Dowraj, Sr.CGSC,CAT,Hydezabad .
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4. Under the iabove circumstances, the applicant.

' l
has filed this 04A. for a direction to the reSpondeﬁts
herein to appoin# him in anylpost for which he is eligible

on com93551onate grounds,’ iq relaxation of the. recruit~
| I
P .
ment rules, i ;
i . S [
B 1 ‘| . -
5. The mainfcontention ?f'the learned standing'
|

the applicah* should have applied imme~

counsel is that

diately after dttainlng manrity, but his appllqation

dt.21=1-93 (Anﬁexure-3) 1s|a very late reprnsentation.
l

Hence it is & Jlear proof that the family is not in

_indigent circu?stances. Tpepeuare the points to be
o |

considered by #he competenk authority on the basis of
' |
the material ﬂvailable on l[record. It is not necessary
‘ | ,
at this stage!to make any |observation in regard to claim
| | ‘
and counter c%aims. | ;
‘ !
| | . l
[-% In.vieF of this, Il am leaving this issue to Res-

: !
pondent No.Z2 ko decide the issue judicially, sym#athe-

|
tically in a?cordance with rules and regulations in
|

J f
n"pespondent No.2 should consider the representa-
tionkof the aoplﬁcant dt,21-1-93 (Annexure A-3)
and lalso the points mentioned by the appllcant
in this 0.A. and consider the case of the appli=~
cant. for compassionate ground apoointment on

the(basis of thé relevant factors." |
| l |

T7e 1f tﬁe applicant’is going to be aggrieved by the
reply to be received, he is free to approach this

force. In tTe result, tﬂe following direction is given:~-

Tribunal by filing a fﬁesh 0.A. u/s 19 of the A.T.Act,
|

1985. The*above direction shall be complied within
l

|
a period oﬁ three months from the date of receipt of
! l : :

a copy of #his order. | :

8. Thero.A. is ord#red accordingly. No costs.
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